
NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 
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he 
- iva 	LJ 	 Ia 	yi ccuri'• 

the :etiticner ad Shri A..Bcs0, 1earn: 

Coun - j for th 	 : 

the r:ooL3. 

In this L .. thE? 	ti tLon:ar, vho 1: 33 yr 

of a PensIoner urJer the Repodnt 
ard 2 h a s prayed for d direction to respondont 

to release family pension in her favour alonq 

13% interest on arrears. The depzrtmental 

CeSpOflderAts have filed their counter in3icatirj 

f:he presrit position regarding release of pein 

s E?iSO denying the claIm for payment of 

hv gone through the pleadinqs. 

—he admitted position hetweon 	E?:L'.l 

that 	r1icant' s husband tate Paratanarda 

I ipathy, retired from service as Inpectcr cf 

C:ntral xcise ard Ctistoms on 9.6.1966 and was 

in receipt of pension. He passed away on 7.2 thIn 

na] the widow, the aresent applicant, appli 

Lor releos'n of family pension on 27.11.1993 

lurther appears that in the Pension 

:ment CrJnr (PPO) iued in favour of her 

inband Late 1Jramr1,anJa Tripathy, the name of 

: o applicant as rkt there. hat. in hy after 

detailed injuiry, .thclu3Jng a visit by the 

Theriritendent of 1nnLral -xcise n] Customs, 

n- ankanal Range to the village of the aptlicant 

il pension at the monthly rate of  

:s sanctioned in favour of the appiloant  

.1993 in order at Annexur4. lb further 

ears that as the tnsioner, applicant' s husband 

Ue]. on 7.2.1993, he w a s gmatt citit1ed to anhancemed 

-i lerisior1 in riccoriance with the recommendation 

the 5th Central Pay Commission, -1hich came 

a-2;c force w.e.i 	1.1.1996. Accordingly the 

It :ension of aDplicant's husband. 

10 jncrecj and refixed at o.2759/- p.m. 

1.1.1996 to 7.2.1993, i.e., the date ot 

th of the applicant' shusbend. Thus the main 

?L 0± the applicant regardiniction of 

mily pension has already been rby the 
atTar.h ni 	 L_ 
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us 1',xi 	I os al so oo 

revised and necessary orders have been 

issued. The sole remaininc question for: 

consideratIon is whether under the cri. 

osr1ces the retitioner is entitled to 

thterest on the family pension at tbras. 

s claimed by her. e find f r o m the 

rimzxd pleadings of the parties that the 

applicants  s hushnd retired on 9.6.1966 and 

he passed a ay on 7.2.1998. 	pl ic ant 

:wsbarid thus wa in receipt cf oension for 

32 years before his death. curing ths 

he did not take any steps to incorporate 

the name of the apolicarit in the PeP 

that the family pension could have heco 

determined at that stage its:0t, 	rmoiL 

1ong .itb triec;ensjon family pension io 

niso fixed and mentioned in the same P .P 

it is only after the death of appiicant s 

husbrnd question of snctiori of family pension 

came up in this case. As this was an old case, 

naturally the dc rtmental nathorities took 

time to ±inaljse the matter. The applicant 

had retired from erstwJii Conbjied Collector ate, 

entrai Excise o 

	

lkn:Oj rn 	 iie. of the 

hove, We do riot think that the departmental 

:uthori.ties are guilty of any avoidable delay 

fri releasinl2 family pension to the applican 

prayer for payment of interest is according 1. 
Th tho result, O.. i disposed of in 

observations and directions msde 

thot 	order as to costs. 
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